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lUI lin. 

BUSINESS OF THE BOUSE 

The Minister or Parllamental'J 
Aflaln (Shrl Satya Narayan Sinha): 
Sir, I have already addressed a letter 
to you that due to some very urgent 
engagements the Prime Minister is not 
m a posit;on to take up the discussion 
on the Joint Communique in the Lok 
Sabha during the first half of the 
aitt ng tomorrow. I have, therefore, to 
request you that the Private Members' 
Bus'ness may be taken up after Ques-
tion Hour tomorrow and the discussion 
on the Joint Communique be taken up 
at 3 P.M. 

Shrl Braj Raj Singh (Firozabad): 
The Joint Communique is going to be 
discussed in the Rajya Sabha also. 
Wou'd that mean that it will be dis-
cussed there first? 

8hri Satya Narayan Sinha: The dis-
cuss:on there will be after the discus-
aion is over here. 

Mr. Speaker: I think the other day 
when it was suggested that we might 
have a discussion, the Prime Minister 
&aid that it would not be possible for 
him to be present here on the 27th 
and 28th-and even on the 29th pos-
libly--on account of prior engage-
ments. But he agreed to the 29th. I 
think the House will now agree to 
this; there is no inconvenience. 

SeYeral Bon. Members: Yes. 

Mr. Speaker: The discussion will be 
taken up at 3 P.M. 

11.23 Ian. 

DELHI PRIMARY EDUCATION BILL 

Mr. Speaker: The House will now 
proceed with the further consideration 
of the following motion moved by Dr. 
K. L. Shrimali on the 27th April, 1960, 
DaDlely:-

"'l'hat this House concurs in the 
recommendation of Rajya Sabha 
that the House do join in the Joint 

:3M(Ai) LSD-5. 

Committee of the Houses on the 
Bill to provide for free and com-
pulsory education for children in I 
the Union territory of Delhi made 
in the motion adopted by Rajya 
Sabha at its sitting held on the 
14th April, 1960 and communicated 
to this House on the 16th April, 
1960 and resolves that the follow-
ing members of Lok Sabha be 
nominated to serve on the said 
Joint Committee, namely, Shri 
Amjad Ali, Shri M. Ayyakannu, 
Shri Chuni Lal, Shri Shankarrao 
Khanderao Dige, Shri V. Eacharan, 
Shri Aurobindo Ghosal, Shri 
Kanhu Charan Jena, Shri Nemi 
Chandra Kasliwal, Shri Chhagan-
lal M. Kedaria, Shri N. Keshava, 
Shri Baij Nath Kureel, Shri Niba-
ran Chandra Laskar, Shri N. B. 
Maiti, Shri Ram Chandra Majhi, 
Shri Jiyalal MandaI. Shrimatl 
Minimata Agamdas Guru, Shri R. 
Govindarajulu Naidu, Shri C. 
Krishnan Nair, Shri P. K. Vasu-
devan Nair, Shri Naval Prabhakar, 
Shri Ram Saran, Shri e a~a i 

Venkateswar Rao, Shri Bhola Raut, 
Shrimati Renuka Ray, Shri Birbal 
Singh, Dr. M. V. Gangadhara Siva. 
Shri Shraddhakar Supakar, Shri 
Shin Dutt Upadhyaya, Shri Atal 
Bihari Vajpayee and Shri Bal-
krishna Wasnik." 

BUSINESS OF THE ~ont  

Shri Braj Raj Singh: Sir, with re-
gard to the previous item, you jun 
now announced that the discussion 
will be taken up at 3 P.M. Could it 
not be taken up at 2.30 instead of at 
3? 

Mr. Speaker: If hon. Members get 
on to the other business immediately 
~ ter 12 o'clock, I shall start it at 2.30. 

Shri Satya Narayau. Sinha: Which, 
Sir? 

Mr. Speaker: The hon. Member 
wants that the discussion on the Joint 
Communique may be taken up at 2.30 
instead of at 3 o'clock. I said 1 have 
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[Mr. Speaker] 

AO objection provided we conclude the 
\ previous work at 2.30. We do not 
_nerally proceed to the other busi-
aeu immediately after Question Hour. 
We always take half an hour or 80 
ewer many other points. And, possi-
bly, tomorrow being the last day ~e 
bon. Members may find some matter 
or other. 

8hrl Satya Narayan SlDha: Sir, 
apart from that, the Prime Minister 
will not be free before 3 o'clock. 

Hr. Speaker: Hon. Members them-
elves would not be prepared to take 
it up at 2.30. 

Now, we shall proceed with the 
«her business. I think the hon. Min-
ister was in possession of the House. 
He may continue. 

PRIMARY EDUCATION 
BILL--contd. 
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Mr. Speaker: Does it involve ex-
penditure from the Consolidated 
rund? 

me Minister 01 EducatioD (Dr. 
I. L. ShrimaU): I think the matter 
was considered yesterday and the: 
Deputy-Speaker had given a ruling. 

111'. Speaker: Does this contain 8 
recommendation! There is a ftnan-
eial memorandum also. 

Yesterday the matter came up. 
'!'bOUgh I held that there is not, tech-
nically, any objection, I would like a 
convention to be established, as far as 
possible, that wherever expenditure 
from the Consolidated Fund would be 

neCeSS8f"Y as a result of the proftaCoD. 
of the Bill, that Bill may be ifttro-
duced in this House. Of course, tJIe 
the other House is competent to haft 
all the Bills other than Mone:r 
BiIls and Financial Bills under article 
117 (1) introduced there. But, witlt 
respect to Bills involving expenditure 
from the Consolidated Fund alae I 
would like that there should be • 
healthy convention established. I lUll. 
only mentioning it to the hon. Mint. 
ter. Whatever has passed is palJt. It 
may be observed for the future. 

Dr. It. L. ShrimaIi: Sir. I was g-
plaining the special features of tlW! 
Bill. I had already explained that 
after the sch£'me was prepared and 
the parents were notified that the, 
were under an obligation to lend 
b..'leir children to schools and after a 
census of the school-going children 
had been prepared, attendance order!! 
will be passed. And, unless the 
attendance authorities were satisfied 
that there was reasonable excuse tor 
non-attendance of the children of 
school-going age. the parents would 
be prosecuted. 

Under clause 8 it has been sugrest-
ed that if the parents did not send 
their children to schools in spite of t ~ 

attendance order. they may be prose-
cuted under clause 12 and they are 
liable to a fine not exceeding Re. 2; 
and. if they continue to contravene. 
additional fine of 50 nP. per day of 
absence may be imposed, the total 
amount of fine, however, not exrJeed-
ing Rs. 100. 

On the face .of it. it may appear that 
in our country this may be U\ un-
necessary hardship on parents. But. 
at the same time. unless parent. rea-
lise that they will have to pay a 
penalty compulsion cannot be ef!eetLve. 

In fact, if we look at the atatlstlC!' 
today. we find that there is • grea' 
deal of wastage in elementary educa-
tion. Sixty per cent. of the ehildrell 
who join schools do not complete eveB 
the elementary stage. And, if we 




